
Part 3
Technical Bid document

1. Please provide following information about the Company (Attach separate sheet if required)

2.  Company Name (including Holding Company or Parent Company (if any)

3. Date of Incorporation and years in Business

4.  Company’s Head Office/Registered Office and addresses

5. Call person(s):
Phone
Fax
E‐mail
Website

6. Please provide details of ownership: private/public; ultimate parent; major shareholders. Any significant changes in ownership in the last two years? Names of Directors indicating full time or part time or independent, Names of Promoters etc.

7. Management Structure

8. Where you believe you have a competitive advantage over your competitors. Provide examples of the service areas where your company has domain expertise which differentiates you from other service providers. You may indicate Staff at Indian Centre with a break‐up of the number of employees by function, e.g. Domain Experts (Insurance, Actuarial etc),Implementation staff, Technical Support staff, experience in implementing web services-integration, Other (please specify).

9. Please indicate experience in handling similar Insurance fraud projects with year wise break‐up for last 3 years. You may also please quote at least three reference sites out of which at least one that may be contacted for a discussion on the solution proposed. Give the company's address and telephone number and the name and designation of the person(s) at each site who may be contacted to discuss the proposed systems. Also provide the hardware details for these reference sites.

10. Any pending or past litigation (within three years)? If yes, please give details: Also mention the details of claims and complaints received in the last three years (About the Company/Software that are sold/licensed by the company)

11. Please mention turnover for last three years and include the copies of Balance Sheet in support of it.





12. Company strategy and mission statement

13. How you feel your company is a good fit with IRDA

14. Value and behaviour (or equivalent) policy

15. Proposed Solution with a diagrammatic representation of operating model including functional specifications . 

16. Specification of formats to gather requisite data.

17. Statistical model to describe claims fraud

18.  Training and capacity building progamme

19.  COMPLIANCE STATEMENT


Bidder needs to give a Declaration, undertaking and agreeing to abide by all the terms 
and conditions stipulated by IRDA in the RFP including all annexure(s), addendum(s) and corrigendum(s). The Vendor needs to certify that the systems/services offered by us for tender conforms to the specifications stipulated by IRDA with the deviations clearly described. If deviations are left blank it will be construed that there is no deviation from the specifications given above)



Signature and Seal of Bidder




















Annexure 1
PROFORMA FOR COMMERCIAL OFFER
To
The Joint Director,
IRDA,
Hyderabad

Ref: Analysis and reporting of industry wide fraud trends

We, (Name of Company in Block Letters) hereby offer and undertake on the acceptance of this RFP to manage all the works and items as described in the RFP at prices quoted herein. Our offer complies with all Terms and Conditions of RFP. Our Response is fully consistent with and does not contradict or derogate or downgrade from anything in your RFP. You are entitled to reject our Response if it is inconsistent with or contradict or derogate or downgrade anything from your RFP. We undertake that we shall, as and when required by you, execute with you a formal Agreement in the appropriate form incorporating in the Conditions of Contract, the Terms & Conditions set out in RFP together with such further terms and conditions, if any, agreed upon between IRDA and us. Until the said Agreement is prepared and executed, this offer together with your written acceptance thereof, shall constitute a binding agreement between us.

OUR OFFER IS VALID FOR SIX(6) CALENDAR MONTHS FROM THE CLOSING DATE OF THIS RFP

	We agree as and when requested by IRDA, to
extend the validity of this offer for one or more
periods not exceeding in total three (3)
calendar months which makes total nine months from the closing date of this RFP. We agree that IRDA reserves the right not to accept any response and need not assign any reasons for the rejection of response. Our price, exclusive of all taxes,
(herein referred to as "the Contract Price") for
the analysis and reporting of industry – wide
fraud trends

	



















	Tender Amount 

	Name of the Company : 

	 

	Commercial BID – Services
	Breakup of the amount

	Integrated Data set and Reporting
	 

	Aggregate Level Fraud Modeling & Refinement
	 

	Dynamic Benchmarks
	 

	Real Time Capabilities & offline Utilities
	 

	Solution Enablers
	 

	TOTAL (A)
	 

	Bill of Material – Software Component (please give the complete breakup of the software/s to be used and the amount to be charged for each software. Also please mention the validity period of the license and the period of updates etc )
	Amount 

	 
	 

	 
	 

	 
	 

	TOTAL Software Component Cost (B)
	 

	Bill of Material – Hardware- (please give the complete breakup hardware to be used with application software
	Model and Qty 
	Amount

	 
	 
	 
	 

	 
	 
	 
	 

	 
	 
	 
	 

	Dev & Testing  (Give the complete break up along with the specifications)
	 
	 

	 
	 
	 
	 

	Total Cost of Hardware (C )
	 

	Services Cost (5 years) (D)
	 

	Total cost (A+B+C+D)
	 

	Service Tax
	 

	Total 
	 





Annexure 2
Format for Performance Guarantee 
DRAFT FORMAT 
ON APPROPRIATE STAMP DUTY 
FINANCIAL BANK GUARANTEE 
[As bid security in lieu of DD/Earnest Money] 
To, 
The Executive Director (Admin & IT), 
Insurance Regulatory and Development Authority, 
3rd Floor, Parishrama Bhavan, 
BasheerBagh, Hyderabad – 500004 
Whereas, Insurance Regulatory and Development Authority, a Authority incorporated under Companies Act, 1956 having its office at 3rd Floor, Parishrama Bhavan, BasheerBagh, Hyderabad – 500004.; hereinafter called “Authority” which impression includes its successors, assignees and transferees, has floated an RFP dated 14-11-2012 for inviting proposals from the competent and eligible vendors/parties for development and implementation of health fraud analytics solution 
AND 
Whereas M/s_________________________________a body corporate constituted under XXXXXXXXXXXXXXX having its registered office at 
________________________________________which impressions includes its successors, assignees or transferees, hereinafter called “Vendor”, has responded to RFP by submitting a formal proposal as per the requirement duly detailed in the RFP. 
AND WHEREAS one of the material conditions, in the RFP was to provide performance guaranty which will be 10% of the total commercial quotation, in the form of Demand Draft or Financial Guarantee of any scheduled Bank, along with the proposal responding to the RFP. 
AND 
Whereas the said Vendor has applied & requested us 
__________________________________________ constituted under 
(Name of the Bank) having registered office at 
_______________________________hereinafter called “Guarantor” or “Guarantor 
Bank”, to provide bid security by way of Financial Bank Guarantee or Bid Guarantee to the Authority in compliance with the terms of the RFP or Tender. 
We, the Guarantor Bank, at the request of the “Vendor” and in consideration of the Vendor‟s proposal to the Authority, do hereby irrevocably and unconditionally declare, agree and execute this guarantee whereby the we shall be bound, obliged and liable to pay the amount and we further undertake and agree to make the payment of the said amount forthwith on the written demand from the Authority, without (i) assigning or insisting for any proof, evidence or document in support of the demand, (ii) requiring the Authority to provide any further documents (iii) raising any dispute whatsoever, (iv) going into the question of validity, propriety or legality of the said demand; or (v) requiring the Authority to invoke any legal remedy that may be available to it, provided any one of the following conditions do occur:- 
1. The Vendor has withdrawn its bid during its validity period as duly specified in the 
Tender/RFP 
2. The Vendor fails or refuses to execute formal contract/s after its proposal is accepted by the Authority and such acceptance is duly conveyed to it. 
3. The Vendor fails or refuses to provide Performance Guarantee or Security in terms of the Tender/RFP after its proposal is duly accepted. Notwithstanding anything contained hereinabove:- 
a. Our financial liability or obligation under the Guarantee shall not exceed 10% of the total commercial quotation. 
b. The Bank Guarantee shall be valid up to <<date>> 
c. We shall be liable to pay the sum assured or any part of it under the Guarantee only and only if the Authority invokes this guarantee and written claim or demand for the guaranteed amount is served upon us on or before <<date>> 
4. The material or essential condition of the guarantee is that we shall pay the amount assured under this guarantee unconditionally just on written demand from the Authority on happening of any of the aforesaid conditions. 
5. This Guarantee shall not be prejudiced or affected by changes in the constitution of the Guarantor howsoever arising and the Guarantor and its successors shall continue to be liable in terms hereof. 
6. This Guarantee is irrevocable and the same shall not be revoked except with the prior written consent of the Authority. This Guarantee will remain in force during the tenure of the Agreement. 
7. This Guarantee is without prejudice to and in addition to any other security or securities held or which may be held by the Authority. 
8. The giving or granting of time or any extension thereof to the Guarantor or the 
Vendor or the neglect, commission or forbearance on the part of the Authority in requiring or enforcing payment of any moneys due hereunder or any other variations, modifications or amendments to the RFP or any other writing between the parties shall not in any way prejudice limit, restrict or affect this Guarantee and as between the Guarantor and the Authority. The Guarantor shall be considered the principal debtor and not merely as surety for all the sums hereby guaranteed to be paid and which may become payable by the Guarantor to the Authority under these presents. 
9. In case any part of this Guarantee is held, declared or rendered illegal, invalid or inoperative for any reason whatsoever, such holding or declaration shall not in any way affect or prejudice the validity and enforceability of any other part which shall be separable there from. 
10. The benefit of this Guarantee shall ensure to the Authority‟s successors and assigns and shall be irrevocable until discharge by the Guarantor of their obligation as herein provided. 
11. The Authority shall be entitled to proceed against the Guarantor without making the Vendor a party to such proceedings. 
12. The Guarantor doth hereby specifically waive their rights conferred under Sections 133, 134, 135 and 141 of the Indian Contract Act, 1872. 
Date: _______________ (Authorised Signatory) 
Place: ______________ [For and on behalf of the Guarantor Bank]








Annexure 3
CVs of the project team personnel 
Please submit the CV of the proposed project team personnel as per the format provided below. The CVs of the identified project manager, project lead(s) and all other team members constituting the project team needs to be provided here. 
· Proposed position: 
· Name of Firm: 
· Name of Staff: 
· Designation: 
· Date of Birth: 
· Educational qualifications: 
· Total years of experience: 
· Years with Firm / Entity: 
· Nationality: 
· Membership in Professional Societies: 
· Detailed Tasks Assigned: 
· Select Experience: 

(Give an outline of staff member‟s experience and training most pertinent to tasks on assignment. Describe degree of responsibility held by staff member on relevant previous assignments and give dates and locations. Use about half a page) 
1. Education: 

(Summarize college / University and other specialized education of the staff member, giving names of schools attended and degrees obtained. Use about one quarter of a page.) 
2. Employment Record: 

(Starting with present position, list in reverse order every employment held. List all positions held by staff member since graduation, giving dates, names of employing organizations, titles of positions held and locations of assignments. For experience in last ten years, also give types of activities performed and client references, where appropriate. Use about two pages.) 

3. Experience relevant to current assignment 

4. Certification: 

I, the undersigned, certify that to the best of my knowledge and belief, these data correctly describe me, my qualifications, and my experience. 
Date: ___________________ 
Day / Month / Year





Annexure 4
Change Control Man-Month rate Estimation template

	SNO
	POSITION
	STAFF MONTH RATE
	PROPOSED TOTAL MAN-MONTHS
	TOTAL

	 
	 
	(A)
	(B)
	(A)*(B)

	 
	 
	 
	 
	 

	 
	 
	 
	 
	 

	 
	 
	 
	 
	 

	 
	 
	 
	 
	 

	 
	 
	 
	 
	 

	 
	 
	 
	 
	 

	 
	 
	 
	 
	 

	 
	 
	 
	 
	 

	TOTAL
	(C)
	(D)

	AVERAGE MAN MONTH RATE
	 
	(D/C)
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